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Ram sagar

049

4Feb-20

25,000

25,000

25,000

Workmen Ducs

0.003%

‘Claim for the period of CIRP ic. from 31 July 2018 1o 2 Jnaury 2020 has been rejected because
form part of CIRP cost and wil be repaid as per the provisions of scction 53 of
Insolvency and Bankruprey Code 2016,

Bhawani prasad maurya

3.Feh.20

43,960

43,960

43960

Workmen Dues

0.005%

Chim for the period of CIRP ie. from 31 July 2018 to 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will be repaid as per the provisions of section 53 o
Insolveney and Bankruptey Code 2016,

Shi ram maurya

051

41,000

41,000

41,000

Workmen Ducs

0.004%

‘Claim for the period of CIRP ic. from 31 July 2018 1o 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

Radey Shyam

4Feh.20

61,600

Workmen Dues

0.000%

61,600

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

Awdhesh Kumar

053

4Feb20

52,000

Workmen Ducs

0.000%

52,000

Claim for the period of CIRP ic. from 31 July 2018 1o 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

Krishan Lol

054

5May-20

Workmen Dues

0.000%

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will b repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

Anil Kumar Mishea

055

fay-20.

36,000

Workmen Ducs

0.000%

36,000

Claim for the period of CIRP ic. from 31 July
same will form past of CIRP cost and wil be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

2018 t0 2 Jnaury 2020 has been rejected because

Shatrohan

5May-20

Workmen Dues

0.000%

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will b repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

Akhilesh kumar Mishe

057

5May-20

Workmen Ducs

0.000%

Claim for the period of CIRP ic. from 31 July 20
same will form past of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

8 to 2 Jnaury 2020 has been rejected because

10

Dev Narayan Pathak

5-Mav-20

138068

Workmen Dues

0.000%

138,068

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will b repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

Awadhesh kumar disit

059

29Jan-20

45,000

Workmen Dues

0.000%

45000

Claim for the period of CIRP ie. from 31 July 2018 to0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016.

060

4Feb20

Workmen Dues

0.000%

im for the period of CIRP . from 31 July 2018 to 2 Jaury 2020 has been rejected because
me will form part P cost and will be repaid as per the provisions
Insolvency and Bankruptcy Code 2016,

CIRI

of section 5

Ramesh Upadhyay

61

4-Feb.20

85200

Workmen Dues

0.000%

85200

Claim for the period of CIRP ie. from 31 July 2018 to0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016.

Ram Tirath Tiwari

062

4Feb20

Workmen Dues

0.000%

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
ume will form part of CIRP cost and will be repaid as per the provisions of section 53 of

Insolvency and Bankruptcy Code 2016,

Ram Karan

063

4-Feb.20

Workmen Dues

0.000%

Claim for the period of CIRP ie. from 31 July 2018 to 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016.

Shyam Lal

064

4Feb20

66,000

Workmen Dues

0.000%

66,000

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
ume will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptcy Code 2016,

Chandrika gond

065

4-Feb.20

88,000

Workmen Dues

0.000%

88,000

Claim for the period of CIRP ie. from 31 July 2018 o0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016.

Shiv poojan maurya

066

4Feb20

77,000

Workmen Dues

0.000%

77,000

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
ume will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptey C

Atjun kumar sharma.

3-Feb-20)

45,500

Workmen Dues

0.000%

45,500

Claim for the period of CIRP .. from 31 July 2018 to 2 Jnaury 2020 has been refected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016

20

Rajesh sharma

068

3Feb-20

17,000

Workmen Ducs

117,000

=

him for the period of CIRP ic. from 31 July 2018 to 2 Jaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptcy Code 2016,

Khushi ram

31Jan20)

18,000

Workmen Dues

0.000%

18000

‘Clim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016

Ram Bhawan

070

31Jan-20

18000

Workmen Ducs

18,000

Chim for the period of CIRP ic. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptcy Code 2016,

Bharat Lal

31Jan-20

31,200

Workmen Dues

0.000%

31,200

‘Clim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejeced because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016

Prem prasad

o2

3Feb-20

14400

Workmen Ducs

14,400

Chim for the period of CIRP ic. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptcy Code 2016,

Ram Kailash

3-Feb-20)

27,500

Workmen Dues

0.000%

27500

‘Clim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016

Ram dhani maurya

074

3Feb-20

74426

Workmen Ducs

74426

Chim for the period of CIRP ic. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptcy Code 2016,

Karuna shankar singh

3-Feb-20)

Workmen Dues

0.000%

‘Clim for the period of CIRP ie. from 31 July 2018 t0 2 Jaaury 2020 has been rejeced because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016

Ram Bahadur

076

17-Feb 20

Workmen Ducs

0.000%

Claim for the period of CIRP ic. from 31 July 2018 to 2 Jaaury 2020 has been refected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

‘Sharwan kumar

a7

17-Feb 20

31,000

Workmen Dues

0.000%

31,000

Chim for the period of CIRP ie. from 31 July 2018 t 2 Jaaury 2020 has been rejected because
same will form past of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptcy Code 2016,

B

Ram Khealawan

o8

17-Feb20

67,600

Workmen Ducs

0.000%

67,600

Claim for the period of CIRP ic. from 31 July 2018 0 2 Jaaury 2020 has been refected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,




Mamta singh

79

17-Feb20

40,500

Workmen Ducs

0.000%

40500

Chaim for the pcm)d of CIRP ic. from 31 July 2018 to 2 Jnaury 2020 has been rejected because.
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
sotvency and Bukeupey Code 2016

Suryalal

080

17-Feh-20.

55,300

Workmen Dues

0.000%

Chim for the period of CIRP ie. from 31 July 2018 to 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will b repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

Rajesh Prakash sharma

081

TFeb-20

Workmen Ducs

0.000%

Claim for the period of CIRP ic. from 31 July 2018 to 2 Jnaury 2020 has been refected because
same will form part of CIRP cost and will be repaid as per the provisians of section 53 of
Insolvency and Bankruprey Code 2016,

Gulab chand soni

082

11-Feb-20

52,000

Workmen Dues

0.000%

52000

Chim for the period of CIRP ie. from 31 July 2018 to 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

Bharat kripal pathak

083

TFeb-20

Workmen Ducs

0.000%

Claim for the period of CIRP ic. from 31 July 2018 to 2 Jnaury 2020 has been refected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

Khushi ram yadav

084

11-Feb-20

33,000

Workmen Dues

0.000%

33000

Chim for the period of CIRP ie. from 31 July 2018 to 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

Budbraj

085

11-Feb-20.

30,000

Workmen Ducs

0.000%

30000

Claim for the period of CIRP ic. from 31 July 2018 to 2 Jnaury 2020 has been refected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

ADITYA TIWARI

086

11-Feb-20

134352

Workmen Dues

0.000

134352

Chim for the period of CIRP ie. from 31 July 2018 to 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

ARUN KUMAR

087

11-Feb 20

134352

Workmen Ducs

0.000%

Claim for the period of CIRP ic. from 31 July 20
same will form part of CIRP cost and will be repaid as per the provisions of section 53
Insolvency and Bankruprey Code 2016,

8 to 2 Jnaury 2020 has been rejected bcnuw

CHAUHARJA

088

11-Feb-20

Workmen Dues

0.000%

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will b repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

CHHOTE LAL

089

11-Feb 20

134352

Workmen Ducs

0.000%

134352

Claim for the period of CIRP ic. from 31 July
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

018 t0 2 Jnaury 2020 has been rejected because

GAYA PARSHAD

090

11-Feb-20

Workmen Dues

0.000%

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will b repaid as per the provisions
Insolveney and Bankruptey Code 2016,

RAM KISHOR SAROJ

091

11-Feb 20

134352

Workmen Ducs

0.000%

134352

Claim for the period of CIRP ic. from 31 July 2018 o0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

RAM SAMUJH PAL

092

11-Feb-20

Workmen Dues

0.000%

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will b repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

RAM TEERATH

093

11-Feb 20

134352

Workmen Ducs

0.000%

Claim for the period of CIRP ic. from 31 July 2018 to0 2 Jnaury 2020 has been rejected e
same will form part of CIRP cost and will be repaid as per the provisions of section 53
Insolvency and Bankruprey Code 2016,

RANJANA GUPTA

094

11-Feb-20

Workmen Dues

0.000%

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will b repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

SAMAR JEET

95

11-Feb20

134352

Workmen Dues

0.000%

134352

Claim for the period of CIRP ic. from 31 July 2018 to0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016.

SUNIL TEWARI

096

11-Feb-20

72,000

Workmen Dues

0.000

72,000

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankrupey Code 201

VINOD KUMAR TEWARI

097

11-Feb20

134352

Workmen Dues

0.000%

Claim for the period of CIRP ie. from 31 July 2018 to0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016.

SANJAY RAI

98

12-Feb-20

40,000

Workmen Dues

0.000%

40,000

him for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
ume will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptcy Code 2016,

AMIT KUMAR TEWARI

099

17-Feb20

Workmen Dues

0.000%

Claim for the period of CIRP ie. from 31 July 2018 to0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016.

ASHOK KUMAR

17-Feb-20

Workmen Dues

0.000

Chim for the period of CIRP .. from 31 July 2018 to 2 Jaury 2020 has been rejected because
ume will form part of CIRP cost and will be repaid as per the provisions of

Insolvency and Bankruptcy Code 2016,

of section 5

DEV NARYAN PATHAK

101

17-Feb20

Workmen Dues

0.000%

Claim for the period of CIRP ie. from 31 July 2018 o0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016.

DHARMENDR SINGH

17-Feb-20

Workmen Dues

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
ume will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptcy Code 2016,

JAGDISH YADAV

103

17-Feb20

134352

Workmen Dues

0.000%

134352

Claim for the period of CIRP ie. from 31 July 2018 o0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptey Code 2016

JAYLAL

104

17-Feb-20.

134352

Workmen Ducs

134352

Chim for the period of CIRP ic. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptcy Code 2016,

MANJU DEVI

17-Feb-20

Workmen Dues

0.000%

‘Clim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same wil form RP cost and will be repaid as per the provisians of section 53 of
Insolveney and Bankruptey Code 2016

NIJAMUDDIN

106

17-Feb-20.

Workmen Ducs

Chim for the period of CIRP ic. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptcy Code 2016,

PARDEEP KUMAR SRIV.

STAV

17-Feb-20

134352

Workmen Dues

0.000%

‘Clim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016

RAKESH SINGH

108

17-Feb-20.

134352

Workmen Ducs

Chim for the period of CIRP ic. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptcy Code 2016,

RAM DHIRAJ

109

17-Feb-20

134352

Workmen Dues

0.000%

134352

al

im for the period of CIRP ic. from 31 July 2018 to 2 Jaaury 2020 has been rejected becanse
me will form past of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

RAM KISHOR SAROJ

110

17-Feb-20.

134252

Workmen Ducs

Chim for the period of CIRP ic. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptcy Code 2016,

RAM KUMAR

m

17-Feb-20

Workmen Dues

0.000%

Clim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same wil form RP cost and will be repaid as per the provisians of section 53 of
Insolveney and Bankruptey Code 2016

REKHA

17-Feb-20.

Workmen Ducs

Claim for the period of CIRP ic. from 31 July 2018 to 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

SANJAY

13

17-Feb-20

Workmen Dues

0.000%

Chim for the period of CIRP Le. from 31 July 2018 to 2 Jnaury 2020 has been ejected because
same will form past of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptcy Code 2016,

SANT RAM

17-Feb-20.

134352

Workmen Ducs

134,

Claim for the period of CIRP ic. from 31 July 2018 to 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

SARAD KUMAR PANDEY

17-Feb-20

134352

Workmen Dues

0.000%

134352

Chim for the period of CIRP ie. from 31 July 2018 to 2 Jnaury 2020 has been ejected because
same will form past of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Banksuptey Code 2016




SHIV KUMAR

17-Feb-20.

134352

Workmen Ducs

0.000%

Claim for the period of CIRP ic. from 31 July 2018 to 2 Jnaury 2020 has been refected because
f CIRP cost and will b repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

n part of

SHIV NATH SINGH

17-Feb-20

134352

Workmen Dues

0.000%

134352

Chim for the period of CIRP ie. from 31 July 2018 to 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will b repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

SUREDRA KUMAR

17-Feb-20.

134352

Workmen Ducs

0.000%

134352

Claim for the period of CIRP ic. from 31 July 2018 to 2 Jnaury 2020 has been refected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

TRIPURARI TEWARI

19

17-Feb-20

134352

Workmen Dues

0.000%

134352

Chim for the period of CIRP ie. from 31 July 2018 to 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

SANJAY

2Mar-20

Workmen Ducs

0.000%

Claim for the period of CIRP ic. from 31 July 2018 to 2 Jnaury 2020 has been refected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

JOKHURAM

121

2Mar-20

134352

Workmen Dues

0.000%

Chim for the period of CIRP ie. from 31 July 2018 to 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

MITHTHANL LAL

2Mar-20

134352

Workmen Ducs

0.000%

134352

Claim for the period of CIRP ic. from 31 July 2018 to 2 Jnaury 2020 has been refected because
illform part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

SUREDDRA KUMAR

123

Mas-20

134352

Workmen Dues

0.000

Chim for the period of CIRP ie. from 31 July 2018 to 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

RAJESH UPADHYAY

124

2Mar-20

134352

Workmen Ducs

0.000%

Claim for the period of CIRP ic. from 31 July 2018 to
same will form part of CIRP cost and will be repaid as per the provisions of section 53
Insolvency and Bankruprey Code 2016,

2y 2020 b b i b

RAM MILAN

2Mar-20

Workmen Dues

0.000%

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
ume will form pat of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

ANURUDHA MISHRA

126

2Mar-20

215568

Workmen Ducs

0.000%

215,568

Claim for the period of CIRP ic. from 31 July
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016,

018 to0 2 Jnaury 2020 has been refected because

RAM KISHUN

2Mar-20

188244

Workmen Dues

0.000%

188244

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
same will form past of CIRP cost and will b repaid as per the provisions
Insolveney and Bankruptey Code 2016,

80

LALJEET

128

2 Mar-20

270,000

Workmen Ducs

0.000%

270,000

Chim for the period of CIRP ic. from 31 July 2018 to 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of scction 53 of
Insolvency and Bankruptey Code 2016,

GANGESH KUMAR PANDEY

2Mar-20

Workmen Dues

0.000%

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
ume will form pat of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

SUNIL KUMAR

2 Mar-20

134352

Workmen Ducs

0.000%

Chim for the period of CIRP ic. from 31 July 2018 to 2 Jnaury 2020 has been rcjected bcnuw
same will form part of CIRP cost and will be repaid as per the provisions of section 53
Insolvency and Bankruptey Code 2016,

SUSHIL SRIVASTAV

2:Mar-20

Workmen Dues

0.000%

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
ume will form pat of CIRP cost and will be repaid as per the provisions of section 53 of
Insolveney and Bankruptey Code 2016,

JAGANNATH SINGH

2Mar-20

134352

Workmen Dues

0.000%

134352

Claim for the period of CIRP ic. from 31 July 2018 to0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016.

VISHNU KUMAR TEWART

2 Mar-20

Workmen Dues

0.000%

Chim for the period of CIRP ie. from 31 July 2018 t0 2 Jnaury 2020 has been rejected because
ume will form part of CIRP cost and will be repaid as per the provisions of section 53 of

Insolvency and Bankruptey C

RAJ KUMAR

2Mar-20

134352

Workmen Dues

0.000%

Claim for the period of CIRP ie. from 31 July 2018 to0 2 Jnaury 2020 has been rejected because
same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruprey Code 2016.

6,993,146

109,960

109,960

6,883,156




